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DEPARTMENT OF LAW, JWXICE AND LEGISLATIVE AFFAmS 
.- 
I.. . . - 
d l .  NOTLFTCA'IION 

Delhi, the 8th Oclober, 1997 

No. F. 13 (8)197-LA :--The rollowing Act of the Legislative Assembly of thc Na!io~lal Capital Tcrrirory of Delhi 
received the assent ofthe President of India on 23rd September,, 1997 and is hereby publishcd for general information. 

THEDELHI E N E R T A M N T S  AND BETTMG TAX ACT, I996 

(Delhi Act. No. 8 of 1997) 

enterlainmenl; 

(b) "appeliate authorityv1 rncans rhc Appcllale Authority appointed under seclibn 5 of rhis Acl; 

"Govemrntnt" rncans b e  Govemrnenl of theNational Capital Territory of Dclhi. 
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any pyrnent made by a tor sea& or-other accomodaiion in any form in a place of tntertainrnent; 

( i i )  any payment for mblc service; 

(iii) pyrnent made for the loan oruse ofany instrument or c o n h i m c e  which enables a person to a normal: or 
bc[ter view or hearing or cnjoymcnt of,thc enreriainmcnt, which without the aid of such inherit or contriv- 
ance such pcE0fl would not gel; . . 

(iv) my payment, by whatcvcr namc calIed for my p~rpdsd whatsoever, connected with an enlenainmtnt, which a 
person is required ro make in any form as a coridirion of attending, or continuing td i t ~ e n d  thc entertainment, 
 ith her in additiondo the payment, if any, for admission to thc cnteminmcnt or without any such payment for 
admission; 

any payment made by a pcrson ,who having been adrnitfcd to one part of a place of entcrtninment is sub.sequently 
admictcd lo anolhcr par1 thcrcof, for admission to. which a payment involving tdx or more tax is required; 

- -. 
~ ~ ~ ] ~ ~ a l i o n . - - A n y  subscription raised, conlribulion received o;donalion collected in canneaion with an entermin- 

men[, where admission is partly or entirely by tickclsl invitation specifying the amount of admkion or rc- 
d\lced rare of ticket shall bc deemed to be paymcnt for a d m i s s i ~ ;  

-. 

(n) 'prcscribcd' means prescribed by rules made under this Act; 

(o) 'proprietor' in relation 10 my cntcrtainment includes any person- 

( i )  conncc~ed with rhe organisat ion of h e  entenainment, oi 

(ii) charged with he work of admission lo the entcnainmen~ or 

(iii) responsiblr: for, or for rhe timc being in charge of, ihe mmagcment ihcreof; ., 

(p) 'rice club' includes a body of persons, corporale or incorporate, society, club or othcr aisociatiou- 

(j) romlcd for ?hc purpose of promoting horse racing or-pony racing dr for holding n c e  rnccting; or 

(ii) conduclig or conlrolIing such meetings; 

(q) ' Socicry ' includes a company, instirufion, club or otllcr &socialion of pcrson by whatever "an, e called; 

(I) 'steward' in relation lo a race club.includes any person- 

(i) connccrcd wirh rhe organisation of h e  race club; or 

( i i )  responsiblc for, or for thc timc bcing i;l charge of, thc managcmcnt thereof; 

(s) "subscriber" means a pcrson who rcccives the signals of cablc television network at a place indicated by Itim to 
the proprietor of h e  cablc lclevision network.withou1 further transbitting it to any other person; 

Explan;i~ion.-In case of hotels each room or premises where iignals orceblc rdiyision ne!vdrk arc received shall'be 
treated as a subscriber; 

(t) "tax" means cnteflainmen! lax, beKing tax or Lhc totalizator tax, as !he case may be, and includessumharge, ccss, 
pcnalry or any olhcr charge levied undcr his Act.; 

(u) n'ticket" means a lickel or a cornplimenhry pass for the purposes of securing admission to an enrertainmed in 
nccordantc with the provisioris of this Acl or the rules made thereunder, and a ''duplicate ticket", means a ticket 
or scr of ticke~s uscd or intcnded to be used orherwise lhnn in iccordance with this acr or the rules made there 
rmder; 

(v) "tolalizator" means a totalimlor in an enclosure which the stcwards controtling a race meeting have set apart for 
, rhc purpose, and includes any instrument, machine or contrivance known as the totalizator, or any other instm- 

mcnr, machine or conmivaf~ce of a like nature, Dr any schcrne far enabling any number of pcrsons to made bers 
wirh one another on like principles but docs nor include a book-maker; 

(w) "video cincma" means anyplace where exhihilion of  cinematograph film or moving pictures or series of pictures 
in public orgznised by playing or replaying of pre-rec'ordcd c a s c t t c  by means o r  a video cassene player or 
rccordcr cither on the scrcen ofa tclcvison set or vidcoscope or othcnvisc is provided for commercial purposes. 
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J -  .I J. E111e~ainrncni tax and Bening tax auihorilics.- 
-. m . 1 
1 .  
I: ,. 

I ' .  
dcsignaiions as thc Govcrnrncni Illinks ncccssary. 

(3) l?~c Commissioner shall have jhsdiction over the whole of the Narional Capital Territory of DcUi and the 
person(s) appointed undct sub-section (2) sl~z~ll havc jurisdiction eilhcr over the wholc of thc National 
Territory of Delhi or such areas or subjects as the Cothissioner may spccify. 

(4) The Commissioner appoi;lled undcr sub-sec~ion (I) and other officers appointed undcr sub-seclian (2) gh 
excrcisc such powers as may be confcrrcd, and perform. such du~ics, as may be required, by or undcr this 

F.. .- ' 1 4. Delegntion.-( 1) Tlie Govemrnenr way, by notifiw!ion, delcgate al1.01 any of its powers undcr his Act, cxce 

5: ' .:" 
those undcr sections 3. 6,7 and 45 lo any pcrson or authority subordinact: to it. 

f .:>; 
, , (2) Thc exercisc of my powcrs delegalcd under subscclion (1) slrall bc subject to such r ~ b j c ~ i o ~ i s ,  limita~ions 
. i ' .  i conditions as may be laid doivn by the Govemtnt.6orn time to time and shall also be subject to conbol ar! 

.;.': 

1: :' 
rcvision by Government at any time. 

5 .  Appellatc Au1hority.--the Govcrnnienl shall a soon as may bc after thc comn~cncement of h i s  Act, appoint an3 I 
nolify an authority to be caIlcd h e  "AppzIlaic Authority" lo cxercisl: [he puwcrs and disctiarge 1l1e funclioni_ 1 conferred on [he ~ ~ ~ e ~ ~ a l e  Aulhorily by or under h i s  AcL 

? , . ! -  
r s  
i- I CHAPTER III ... E . .  I -  

ENTERI'AI?IMENT TAX -' i 

h. Tax on Gayment for admission 10 cnter~n i~~n~cn~ . -  I 
( I )  Subjcct to the provisions of !his Act, there shall bc levied and paid oil all paylnenrs for admission to any cider- 

taiumcnt, other ~ h a n  an cntcdainrnent ro ~vi~iclt section 7 applies, an entertahment lax at sucl; rate no1 exceeding 
one hundrid per c5nl ofeach such payrncnl as thc Governmcnt may horn limc tb time no~ify in this behaif, and 
the tax shall bc collected by ~ h c  proprietor from the pcrson making thc paymcnt for admission and paid to the 
Govcrnn~eni in t h e  manncr prescribed. 

I 

(2) Nolilitlg in sub-section (I) shall preclude tllc Govemcnt from notily ing different rates of cntcrlai~~ment lax for 
diffcrcnt cIasscs of cnlcminmcnt or far diffcrcnt payrncnis for admission to cntenain~ent. 

' 1  : 
(3) \Vl~erz thc payrneiiifor admission lo an cntertainmznt togcber.wih tlic lax is  no1 a rnulriplc 

nohihitanding anything con~inkd-in sub-scction (1) or sub-scct im (2) or any llotificnt ion issued 
thc tax shall be i n c r k d  to such extcnd and be so computcd that thc aggregacc of such payrnenr for 
entertainment u d  Lhc tax is rou'nded off to OIC ncK[ higher multiple of fifty paise, and such 
a$a.be collected by the proprietor and paid to h e  Government in thc manner prescribed. 

( 4 )  If  i~ my cnierlainmenl, refcrred to in sub-section ( I ) ,  10 which admission is gcncralty on payment, any person is 
admitted frcc of chargc or on a conecssional ratc. h e  same amount of tax shall be p-ayable as ifsuch person was 
admitted on fu lI  paymen(. . 

( 5  Where thc  admission to a placeof entedau~ment i s  generally on payment, and if any tn!cminment i s  held in lieu , 

of clie regular cntcrtainmenr prognmmt without payment  cadm mission or with payment of admission less lhan 
what would have becn paid in thenoiyal coursc, tlie proprietor shall be liable to pay tax which would have becn . 

payabIc in a nonnal course at full house capacity or Ihc IU for the programme held in lieu of the regular enter- ' 
tainmcnt progrmrnc whicl~evcr is higher. 

(6) 'Where Lhe pnyrnenl far0admissi6n lo e n t e ~ i n m c d ~  rcfcrrcd to in sub-sectio~~(!), i s  madc wholly orpmly, by 

. . 





cvadcd h e  or violaled Ihe provisions of lhis Act or rules rnadc tkrcunder. 

(u) is wholly of an educational character; o r .  

- .  
> ! ,. 
v ,  
I :  

I .: 
- 1  - enleflaimcn! from payment of rax undcr this act: ;.-I - ,  

i.- ' ,  

( 5 )  where any cxernplion fmrn~aynle~lt of lax is granted under sub section (41, the propiietor oFsuch entenaimen1 ., 

furnish 10 the C~mfniSSi~ner such documsnrs and records m d  in such manner as may be prescribed. 



, , 

(7) ~ 1 , ~  Government ftlay for reasons [o be rccordcd i? writing grant cxporl facto cxemp~ion rrorn paynlenl of 
en,ertainmcnl tax in rcspecr of any progranme. 

(b) has failed lo sttbrnit true and full returns in tllc prcscrjbed forms ; or 

~nanfict as may bc prescribed. 

network i s  operated. 

(2) ~ n y  officer rcrerrcd lo in sub-scction ( I )  may rcquire the proprieror, s'ocicty or any pcrson involved in pay- 

(4) The proprietor orsuch place oftntenainment shall give evcry reasonable assistance to every oficer referred 
10 in sub-secrion ( I )  and (2). 

collect entertainment lax wirhout an authorization 10 bc called 'admission fee and lax collection authorization 
ccflificare' from the Commissioner. 

( I )  i fhe  is salisfied that the priprictor has- 



. - - - - -  . - 

--- 

[d) obsrruc(ed say officer in carrying out in~pcclion, starch or seizure of recurds ; 01 

under any such provision. - 

(3) N\lo order lo icvokc or suspend thc 'ad1oi6sion fee and lm wllection authorization cerlificale' under sub- : 

seclion (1) shall be passed without giving holder of sucll certificatc a reasonable opportunity OF being - 

purpose by thac club. 



---- 

sub-scction ( I ) .  

may bc prescribed and thc order of d ~ e  Appellate Authority shall be final.  - -- . 
Refund 10 tota\izalo< and betting lax.-Where any raca, bets where for havc keen o ifcred or accepted cirhcr ar 
rile totalizator or by a licensed bookmaker, is tancctled by the stewards, and the Con~rnissioncr i s  snlisficd 
[ha[ the amolinr of such bets and the tax fiereon hasbcen returned (0 the backers, he may remitthe amount of 
thc tax, and order 111e race to bc bcaled as.canccllcd. . ' 

CHAPTER V 

~ENALTIES AND PROCEDURE 

Penalty for advission and eniry wilhout ticktls.--41) Ifany,ptrson liajle to pay any tax undcr scct~on 6 i s  
admi[tcd ;o 3 p]acc of cnierlaiflmCnt in contravention of lhc provisions o ~ s e c l i o n  9, the proprietor of the 
el~tcnaiomcnt lo which s ~ c h  person is 50 admitted shall bc punishable with a finc, no1 cxcecding two lhousand 

Penalty Tor unautharised sale and purchase of tickets-- 

( I )  Any person who sells my tickel in c0nv;lvcntbn of h e  provisions of- 

sud-scction(l>ofscclion 16sha~~bep~n1shab~c~virha~menO~,ex~cedingtwoth~usa~d~pcts. 
, - 

(b) sub-section (2) of the said section shall be punishable wilh a nor cxfeeding one thousand rupees. 

(1 )  orsection 23 shntl punishable with afme not cxcecding ten ll~ousar~d rupces. 

(2) Any person who o&rs or rcccives bcti in conmvention of [hc provisions of subscc~ion (2) of section 23 
shall be punishable wja a line no1 e~cee.dbg [en Lhousan'd rupees. 



. - .  
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Penalty for co~erlainmenl which is prohibited or when auhdrisa~ion certiiica~e tlierccr is rcvokcd or 
pendcd,-ww~~r holds any entcnainmenf while i r  is prohibited undcr subscctinn (3 )a i  section 8 or 

- -- - DELHI GAZETTE ; EXTRAORDDIAT~Y 

;he ladmission fec and lax ~0lleclion aurhorise~ion certificate' for such enremainmen1 remains susp~ndcd  
nvokcd unctcrsub-sez~io~~2)of  section 18, shall LI: punishablcwilh fine no1 exceeding five lhousand rupcti+ 

j 3 .  penally lor other ofrcnce.-Any person who conmvcnes any orher provjsjons of ihls ~ c t  or rl,c rules 
!hereunder or fails to comply with any order or direction issued in accordancc will, the provisions of 
or the m ( ~ ~  made thcrcunder, shall be punjsI?able wilh a fine n31 exceeding two thousand rupees. 

34. Enhanced pchalty atcr  previ~us c~nvicli~n.-Wh0evcr having been convicted of an oi-mce punjshabJ:T: 

: under sub-scction ( 1 )  ofseclifln 27, or clause (a] of  ~ub-scction (I) ~Fsrcl ion 28, or scc~ion 29, or sec~ion 33;. 
is round goilly of an offence punishable under I ~ C  S ~ C  provision, shall be sebjecr Tor cvrry suih'' 

b 
subscq"cnt offcnce, to a fine which may extend to hvo times ofthe mount of fine provided in sucl~ provisioG 1 . , 

35. Offcnccs by cornpanies---(l) I f  thcpcrson, commilringan ofkflce under tliis Ac, is n coinpany, the compac  

; as rvel~ evcrypermn in charge of, and.responsible to, the cornpnny,-for the'tonduct of its business at !hi; 
- i 
1 :  tjmc u r i h ~  commission of lhz orfence; shall be dcemed to bc guilty of the omtnce and sllall bc liable to G: 

proccedcd againsl and punished accordingly. 
- > 

I t prDyided thar nodling contained in !Iris sub-section shall r2n;lder a n y  slrcll pcrson liablc 10 punishmcn~ i f  
i .. 
i 1 ,proves [hatihe ofrence was-commilkd withoui his koorvledge or thar Iic exercised all duc di ligcnco LO 

1 :  - tl,c Commission bf Ihe oITcncc. , , 

! I 

(2) ~ ~ ~ ~ i t l l s c a n d i n g a n y t h i n g  cdntaincd in sub-csdion (I), whcre any offence under  his Acr has been 
by a company, and it ,is proved that th4 offcncc 1 1 ~  bccn commincd with [he consent or 
1hc cornmission of offcncc ir attributable 10 ally negligence on rhc paK of any 
Ireaurcr, dirrc~or, manager or any other ofticcr of 1hc company, such ~nilrlilgillg 

director, manager or orher officer ofthe company shall also be deemcd ro bc 
be liable io be proccedcd against and p h i s h ~ d  accordingly. 

t 

! ,  Exp\auation.-For the purpose 0f this section- 
: " 

(a) 4ccxnpany" means m y  body corporale and iocltrdes a firm or other asstsciarion of individuals, and I .  
1 :  (b) "director" in rclation lo e f in ,  nlcans a poflner in the firm. "I ; ! 

36. Dar of jurirdiction of Civil Cuurls.-h'o civil cowl sllal! Ilavc jurisdiclion lo dccide, or 10 deal willr i I qucsrion, xvllich is by 
i ~ ~ ~ ~ n i r s i m e r ,  or  any 

I .$ , 

I 37, compounding ofoffcncc.--(I) of f~nccpunis l~~blc  under this Act may be compounded by [he c o m m k 2  ; 
1 .  sioncr, either be for^ or after the insliturion oflllc proscc"lion' on relation of such amounr o ~ c ~ m ~ ~ ~ i ~ i a n  rccj,z .' 
I 'as illinks ill, buL nor cxcccding thc nlaxirnurn amount of line fixed Tor t l ~ e  0frcn~e. 3 ';-. .n I - 

I me proceedings instituted in lhc coun shalh abate ifthc offence has been con~pou~tdcd  under sub-swtion (1)s :. ! .< - 4 )  "I . ,; I 

38. cognizance of offcncc.--(l) No court shall lake cognizance u r m y  offcncc punishnblc under (Ilis ~ c t  o: 143 :; 
thereindcr rrrrpl oniomplainl by, or GilhJhr prcvi~us sanction in writing of, tho Cornmi~sjonc~. 4:;' 

(2) No Coun inferior tolhatvra Mclropolitm Magistnle shall iry any offenc. punilllablc under [hir 
made Lhercundcr. 

I I !  CHATER Vl 

MISCELLANEOUS 

Recovery o f  bx>--(l) Ally sum duf 0n BccOUnt or tax under any provision oilhis Act strall; w i ~ l ~ ~ ~ ~  
10 any other mode of recovery available to the government undei any o~tler law far the time being 
rccovenbl~  as arrcws of land revenue. 

5 ,T;? 
(2) ~f 111e tax due not ban deposited within LC specified time, a rccovcry cenif ic~lo ro Collector fy; ,--? 

rcEoVcry o f  the same shall be issucd in such m.anncr as may be prcscribcd, :; .) I .,:: ,$- 

40. ~ ~ l c ~ ~ t . - - ~ f a n y  propriclor fails to pay due as required under Ihc provisims of {Iris A L ~ ,  ur tl~c m!csm- 
hereunder, he shall, in addition Lo tax (including any penalv) duc, bc liablc to pay simple inrcrcst OR h 



amount so due at OIIP, a n d , ~ ~  half per cent per monlh from [he date immediately rollowing thc IUI datc for 
payrncnt ortax for a period of one moorh, and 81 nv!, per cenl mnndl thcrcafter so long as he con~inue: to 
makc dcia~ilt in such payment. 

Bar on ccrtain proceedi?g.-No action shall lie again$ lhe, Ciovernrrrt:n~ or eny o f  irs officers or scmar,~ To: 
any aci done or purporting to be done in good faith undcif i i s  Aclor the d t s  made thereunder. 

Revision.-The Comrnissipner may suo mot0 Or on the3 applicalior~ of a $qq 10 a reference tali for and 
examine thc rccdrd ~f any Frocecding under this Aci pending-bef~y, or disposed of by, any officer sllbordi- 
narc to him, and, if hc is of opinion that rtic proceedings taken or oracr made should be mnd%ed, mnut lea 
rcvcrscd or reviscri, hc may p a s  such order thereon as he may decm 61. 

Provided that the Cornrnissioncr shall not undcr ibis section pass ordcr modifying, annulling reversing ar 
revising any proceeding or order of a subordinate 0fictr a d  aRccting thc proprietor rvitlioui giving such 
proprieror nn opportunity of being hcard. .. 

\ 

Rcc~ification or tcview.-+l) ~ h c  ~ornrnirsiontr, of any person appoinlcd vnder sub-seaion (2) uf icctian 3 
may, at any rime within onc year from the datt ofany oract passed by fhe CummLsioncr or by !h i t  a 
~ b c  case may, hc, on his own motio11 rcctify 'any mistake apparentfrom !he record, 2nd shall within a like 
period. rcciiiyany such mistake which has bcc~i broughtto his nnrice by anypcrson affected by such order: 

Providzd ihat  no such rcclification shall be made, l f  it h a  [he effocc of enhancing thz tau or reducing h e  
nmnuni of refund, unless the Commissioner or thc pcrson appoinrcd ~ n d e r  sub-section (2) ofsarirwl 3 lo 
assist Irinl, as rhc case may bc, has givm aotict in tvriling rt, ~ h c  person likely to be affected by t h t  order, of 
his intention to do so and h a  allowed srsh peaon a reaonsble opportunity or being heard. 

Save as provided and subject to such mlcs i s  may be prescribed, any assessment made or order p m c d  uuder 
this Act or the hies made Ihcrcunder byany person ap~ointcd under scction 3 or by lhc Appt:llatc Authority 
inay hc rcviewed by such pcrran or ~ppellacc.AslboriV, a ithc c q e  may bc, suo rnmo or upon R n  appliwtion 
madc in that behnlr. 

Providcd ~tm: i inny order paxsed is like& roaffccr any person adicrsely, such y c m n  shall be given a r a o n -  
able oppominily orbcing I~card. 

licpeal and Savings: 41) Thc United ~ ~ o v j n c e s  Entertainn~en~s and Bcainy T a x  A c ~  1937 as ;~kndcb [o 
thc Notioilal Cnpiral Territory of ~ c l h i  is  hercb)~ repealed. I 

Iiepcnl o fd~r  Act rclcrtcd to i r l  sub.scc!ion (1) shall no1 afftct any liabiliry uf any liix incurred beror~ fie datt 
of such repeal, and procecding~ pending on Ihe *id datc brforc any competcni au$ariw or court and all 
proceedings ins~ituled afler~hccornmenccrnent ofthisAc1 and relating ro any suc1)diability i~ aForesaid shall 
be conlinucd and disposed of, or institu~d or disposed of, as the case may be, as i f  this Act has no1 been 
passed : 

Provided that al l  rules made, notoficcat.ions published, powers ccn ferred and 'bthcr things donear purpwtwl 
to hilvc bcen donc under the said ,4cr and in force c,n the commencement ofthis Act shall, so far as they are no[ 
inconsistent with !hc provisions of !his Act, be deemed ro haw been madt, publisbcd, conrerrcd or dose 
u~idcr  this Act. 

! Powers to m&e rules.--(!) The Governmint may make rules fw carrying our Ihe purposcs ofthis Act. 

( 2 )  In particular and vrilhout prejudice t o  the ~encraliv of the foregoing power, such ruIes may provide, Tor- 

(a) collec~ion of lax and papent  hereof in ihe Govenlmcnt account by the proprktor; 

(b) prescription of conditions x t d  ofpaymenr ofcompucded iu ~ h c  OoveGxczr in ~eSa~lm.ic ?,hckI 
or rcstauran! provldjng video cable service and the m-dmcr orcotlccdon or tealistllion ofsuch tax; 

(c) procedure for givingpflor information 10 Iht ~ o g m i s s i o n &  far holding eatenainmcnt on which r a  i s  levi- 
able and for obilining pcnissian for holding enlertainmenl by the proprietor ofn cnble tclevisioi-1 n c ~ o r k  w 
video cinema hull; 

(dl prcscriplioii of condition r e g ~ d h g  manner of payrncnl of IEx under scclion 6; 
.I 



-- DELHl GAZITFE : EXTRAORDINARY 

procedure for lumishing sccurity lor holdin 
security can be Forcfeiled or the manner in which 
security. 

making ofrulcs subject ro which cxe~nption undcr 
ing t l ~ c  manner of iumishing documents and reco 

prescription of l o r n  far submission o f  rcturn und 
in wllicll appeals may bc 61ed against orders passed undcr subsections ( I ) ,  (2) and (3) of said seclion; 

prescribing manner uttder su b-section (2) of section 16 to sell, rc-sell or purcl~ase ticket for ;idm ission to a 
cinematognph exhibition; 

n~aking rules for inspecling and searching plascs ofcr~icr(ai~l~r~cn~, ctc. under seclio~~ 17; 

 resc scribing he-manrcr of prcfcrring appeal undcr sub-scction (4) of section 18; 

przscripiion of pcrcenlagc o r  totalitifor rar pa yablc to the Govcmmcnt, ~ h c  nranncr of colleciioir such tax. 
Forms tor keeping accounls by stewards, intervals a1 whicl~, and thc nlanncr in which accounrs lo be (or- 
wardcd to the Commissioner undcr scclion 1 9 ;  

prescription of rorm and the manner for obtaining bok-makers licencc; 

prescrip~ion of rale of bctting tnx payable to Govcrnmcnt and intervals of collccrion o r  such tax in case of 
crcdit &IS: 

prcscri bing r l ~ t  rnanncr orkccping accounrs by l i  
Iilcd and prdcedurc arid intervals for making over betring tg to',Govcmrnent; ' 

(0 )  prcicribing the manner orpreferring ailpeal under sub-scclion (3) of  sec~ion 24 against an order of revocation . , -  

or suspension orbook-makcts Iiccnce; - 
. . 

(p) pre~crip~ion of inanncrin which recovery ccrtificatelo ~ol lec lor  ro be issucd undcr sub:sec~ion (2) olscction 
39; 

(q) making n~lcs for reviewing assess~nenl mode or orders passed under l h i s  ACI or d ~ e  rules made hrcundcr ar 
referrcd 10 in sub-scction (2) ofseclion 4 3 ;  

(r) any ~ t l i c r  m m s r  which is rcql~ir.cb 10 be, or may bc, prescribed.- 

Every rule made undcr [his Act shall be laid, as soon u may be after i t  is made, bcforc thc l4ouse of tht 
Legislative ~ G c r n b l y  ofthe National Capital Territory ofDelhi whilc i t  is  in session lor a rob1 period ufrhirp 
days which may bc compri;td in cnc ~ . y i o l ~  or in tvio or more succe&ivc sessions, and if, bclore rhe e x p i q  
orrhe scssion inlm;diatcly following thc  scssion or the s&ccssive sessions aiorksaod, ~ I I E  Housc agrees in 
making any medication in 11le rule or thc House agrees hat the ruIz should nnl  be made. thc rule shall here -  

after have erec t  only in such modifrcd form or be of no effteei, as Ihc tmc  may be,; so, howervcr, h a t  any 
sucl~ lnodificarion oi'ar~nulrncnl shallbe lvithoul prejudice 10 [he validity of an$hing previously done undzr 
(hat wit. 

I'owers of Commissioner LO issue direclions. The Cornrniqioncr shall II~IVC he power lo issuc from time to 
rinr Jirllctiqns, nor it~conslrilrr~~ with the provisiuns o f  [his or rule mzdz Ihercundcr. to pprirtors of enter- 
tainrnenk, licenced book-makcrs and stcwards of a race club for carrying our h e  purposes of this Act. 

Removal 01 dir)cullies.+ I )  If any dificulty arises in givingeffecr lo h e  provisions of this Act, h e  Govem- 
ment may, by gencml ~rspccinl  ordcr published in Ihe oflicial Gazene, makc such provisions noL inconsistent 
wih ihe provisions of this Acl as appear lo it bc necessary or expedient ror thc rcrnovaI of h e  diiTicu1ry; 

Provided t h a ~  no such order shall made aflcr'lhe expiration of  one year from h c  comn~encemenl of this Act. 
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(2) Evcry ordcr made u~tder subsecljon ( 1 )  shall be laid, & soon as may k after it  is made, before the Houseaf 
ihc Legislaiivc Asscmbly of the Naljonal Capital Territory of Dcthi while it is sessjon for a tobl ptriod of 
~hirty days which may be comprised 'in one session or in two or more successive sessions, and i f ,  before ~t 
expiry of thc scss ion immediately r01lowi;ng the session or the successive stssions aforesaid, the Iioux dgrecs 
it1 making any modifiwtinn in the order or the House that h e  order should not he made, h e  order sllnll 111crc 

aRer have cffect only in s ~ h  rndifiedmform or bes f  no effect, is the case may be; so, however, tharany such 
modificarion or annulment shall be wiihaut prejudice to h e  validity or anything previbusfy done under rhat 

R. T. L. D'SQUZA, under Secy.(L.A.) 

- 
Prinlrrl by Ihe M'n~gcr, rfivl. ol indk  I'ICSS. R i n ~  l o a d .  May:lpuri. Kcw Oclht-110064 

end I'uhlishcd hy fhc C o n ~ r o l ! c r o ~ P u b l i c ~ ~ i ~ n ~ .  Ilclhi-l 1005.1- 1wT 
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*7ruI+w* 
DEPARTMENTOF LAW, JUSTICE AND 

1,TSGISLATfi'E AFFAIRS 

NOTIFICATION 

Dclhi, fhe 121h lantrary. 2010 

NO. F. 14(15)/L~-2009U/I OILCLAIV/~~.--T~~C 
following Act of the Legislative hsscmbly o l h c  National 
Capital Tcrrirory of Delhi receivcd 11lc asseul bF thc 
Lt. Govcrnor of Delhi 5th January, 2010 and is hcrcby 
published for general information :-- 

"The Dehi Entertainments and Belting l'ax (Amcndmc~lt) 
Act, 2009 

(ner.lil ACT 2 OF a 1 0 1  
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(As pascd by the I,egislarivc Assernbly of the National provides cable service through a cal~le television 
C;~piral Territory o f  13elhi on 16th December, 2009) nehvork or otlicrwise controls or is responsible Tor 

(5th January, 20 10) the managemcnt and operation oFa cable rclevision 4 

An Acr to rudhcr amend lhc Delhi Entcnainnienls nenvork;"; 

and Betting Tax Act, 1 996 (d) afier clause (h), the I'oIlowiny, clause shall bc 
inserled, narncly :- 

Be it enacted by [hc Legislalive AssembIy of ~ h e  
National Capital Territory of Delhi in (hc Sixtielh Ycar of "(ha) 'direct-to-humc (DTII) service' means 

distribution of multi-channel tclcvision and radio the Rcpublic of India as foIlouls :--- i 
programmes and similar contcn! by using a satclIiie 

1. Short titlc, extent and comrncnccment.-( I) This syslem, by providing signals dircctly to subscriber's 
Act may be called the Dclhi Entertainments and Bctring 

premiscs wilhout passing ihrou:l~ an  intermediary 
T u  (Amendment) Act, 2009. or othcnvisc:"; 

(2) it exrcnds to the whole of the National Capital (e) in clause (i), aftcr ihc irlards 'jhrough cable 
Territory of Delhi. service' occurring at the end, the words brackets and signs 

(3 )  1l shalI come into forcc on such date as the "and direct ro home @TH) service," shall bc insertcd; 
Governmcnl may, by notification in the Oficial Gazenc, ( f )  aflcr clause (k), the follo\~~ing clause shall be 
appoint. inscncd, namely :- 

2. Arncndmcnt of section 2.-ln the Delhi  "&a) 'multi-system operator (MSO)' mcans any 
Entctrainmenls and Belting Tax Act, 1996 (DeIhi Acr No. 8 

person including an individual, group of persons, 
of 1997) (hereinafter refcrrcd to as "the principal Act"), in 

public or  body corporate, Firm or any olher 
Section 2- 

organization or body, who or which is cngagcd in 
(a) for clause (a), thc following clauses shall be the busincss orrcccivine. ~clcvision s i~nals  and vaIuc - 

subs~iluled, namely :- 
... 

added scrviccs horn a broadcaster or his aulhorizcd 
"(a) 'addressable syslcm' means an electronic devicc 
or more than onc cleclronic devices put in an 
integrated syslcm h o u g h  which television signals 
and value addcd services can be sent in cncryptcd 
or unencrypled form, which can be decodcd by the 
device dr dcviccs'at !he premiscs of ~ h c  subsriber 
within limits oillie authorimtion madc, on 111c cl~oice 
and requesl of such subscriber, by the service 
provider ro LRc subscriber; 

(aa) 'admission to an enterlainment' includes 
admission lo any placc in which the cnlerlainn~ent is 
llcld and in  casc of entctiainment through cable 
servicc and dircct-to-home (DTW scmicc \virh or 
without cablc connection, each connecrion lo a 
subscribcr shall bc dccmcd to bc an admission for 
enterlainmcnt:": . , 
(b) for clausc (c), (he following clause shall bc 

substituted, narncly:- 

"(c) 'assessing authority' means the Entermairunent 
and Betting Tax Oficer and includcs Additional 
En~ertainment and Betling Tax OlTicer and Assistant 
Enlertainmer~t and Betting Tax Omccr;"; 

(c) after clausc (0, tbe following clauses shall bc 
insened, narncly :- 

"(fa) 'broadcaster' means any pcrson including an 
individual, group of pcrsons, public or body 
corporate, firm or any organization or body. who or 
~ v h i c h  is providing progranlming scrviccs and 
includcs his or her authorized disaibu~ion agcncics;"; 

"(lb) 'cablc operator' nlcans any person who 

a~encies and distribuling lllc same or transmitting 
his own progarrnming servicc including produclion 
and (ransmission of progarmmes and- packages, 
dircctly to the multiple subscribers or through one 
or more cable operators and includcs irs authorized 
distribution agencies by \i8hatcvcr narnc calIed;"; 

(g) in clause (m) a f  er sub-clausc (u), thc roIlowing 
sub-clause shall be i n c c ~ ~ e d ,  narncly :- 

"(vi) any payment m a d ~  by a person by way of 
conlribu~ion, subscription, installalion or connccrion 
cliargcs or any olhcr chargcs collcctcd in any manncr 
whatsoever for cntcnainment thro~rgli direct-to-homc 
(DI'II) broadcasring scrvicc for distribution of 
lclcvision signals and valuc added services wit11 thc 
aid of any type o f  addressable systcm, which 
connects a television set, computer systcm at a 
residential or non-residcnlial place of subscriber's 
premiscs, dircctly to thc satcllitc or otl~cnvise;"; 

(h) in clausc ( 0 )  , allcr sub-clause (iii), thc following 
sub-clause sbalI be insertcd, namely':- 

"(iv) having licence to provide direct-lo-home (Dl-H) 
scrvicc, by the Cenrral Govcrnmcnt under Scc!ion 4 
of thc Indian Tclcgraph Acl, 1885 ( 1 3 of, 1885), and 
t l~e Indian Wircless 'I'elegrapll ACI, 1333 (1 7-of 1933) 
and also includc servicc provider of cable~elcvision 
signals and valuc added services, rc~istcrcd or 
liccnsed under thc Cablc Tclcvision Nclwork 
(Rcgtllalion) Act, 1995 (7 of 1995):"; 

(i) afler clar~sc (p) , thc following clauses shall be 
inscrlcd, nalncly : - 
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"(pa) 'sct lop box' means an apparatus, connected 
lo a I clevision scl or cornpuler system a1 a residential 
or non-residcnlial place which receives decrypted 
television signals and radio services ro the television 
set or computer set, which enables the viewers to 
m e  into n~ulli-channcl tclcvision or radio colacnt; 

"(pb) 'servicc provider' includes any percon licensed 
or registered under Ihc Indian Tele,gaph Acr, 1885 
(13 of 1885)) Ihe Cable Television Networks 
(Keguladon ) Act, 1995 (7 of 1995), the Indian 

WirelessTelepphy Act, 1933 (17 of 1933), and any 
othcr Act for providing, television and radio signals 
and is providing cntcrtainment;"; 

Cj) For clause (s), thc following clausc shall be 
subs(i~uted, nanlcly ,:- 

"(s) 'subscribcr' means a pcrson who receives the 
signals  of television network and valuc addcd 
services from multi-system operdior oi Iron1 cablc 
operator or from direct-to-home (DTH) broadcasdng 

4 servicc at a place jndicaled by him to the service 
i provider, without hidher transmining i t  to any other 
'I 

4 person: 
Explanation 1-- In case of horcls, cach room or p:emises 

w h z t e  signals of cable television 
nchvork arc reccived sl~all be treated as 
n subscriber; 

Explanation 11-In case of direct-to-homc (DTH), every 
 clevisi ion set or computer set receiving 
111c signals shall bc treated as a 
subscriber." 

3. Arncndn~cr~t or  Scction 3.-- In the principal Act, 

in Sccrion 3, in sub-scdion (2), ancr the words "Addilional' 
Entertainmen1 and Belling Tax Officers" and before the 
word "lnspcc~ors " the words "Assistanr EnrcrtGimncnt 
and Uerting Tax OKccrs," shall be inserted. 

4. Amcndmcni ofScctirin 7.-In Ihc principal Act, 
in Secrion 7-- 

(a) for h e  shouldcr hcading, thc following shouldcr 
heading shall be substirured, nalnely ;-- 

"Tax on cable, video scrvicc and direct-to-home 
(JlTH) sewice.-" 

(b) for sub-section (1). Ihe rollowin: sub-section shall 
bc subsritutcd, namely :- 

" ( I )  Subject to thcprovisions ~This Act, lhcre shall 
' 

be levied and paid an  entertainmei~t tax on all 
payments for admission lo an enrertainmenl through 
a dircct-lo-home (DTH) or through a cable tclcvision 
nctwotk with addrcssablesystcm or alficmise, oU~cr 
than cntcrtainmcllr to which Sec~ion 6 applics, ar 
such rates nor exceeding rupees s i x  hundred lor t v c q  
subscriber for every ycar as ihe Government may, 
from lime 10 ih, notify irt this behalf, which shall be 

r 4h DLS]/D - 3 

collected by the proprietor a n d  paid to t h e  
Governrncnt in t l~c manner prcscribrd.". 

5. Amendment olSection 8. -In [he principal Act, 
in Seclion 8 in sub-section (2) aficr the words "video 
cinema" and before thi. word "shall" the!vords and figurc 
"or Dirccl-to-I-Io~ne (11 1.1 1)'' shall bc insencd. 

6. Insertion of newv Scctior~ 15A.---ln Ihc principal 
Acl aRcr Section 1 5, rhc follo\ving Scclion shall be insened, 
namely t 

"15A. Power to  summon wil~lcssfsand production of 

documenis.-- 

( I )  The asswing, appe! late or rcvising authority 
shall, for securing thc atlcndancc 01. Tor produclion of any 
documen1 for the puaose of this Act, have all the powers 
conferrcd,on a Civil Caununder the provisions of the Code 
of Civil Procedure, 1938 (5 o f  1908) for lhc purpose of- 

(a) Su~nmoili~lg and enforcin~ thc attendauce of any 
person and cxaminirrg hi,,! on oah  or affirmatinn; 

'- and 
(b) compeIling thc production of any document 

connected with the assessment proceedings. 
2. Thc authorit): referred to in sub-scction (1)  shall 

havc powcrs to call! for such infonnarion, parliculars and 
rccords as he may require, From any person, including tlie 
brozdcaster, cable operator, propric~or of direct-lo-home, 
muhi-system operator nr the subscriber. for any purpose 
under Illis Act." 

7. Subslilution or new Scclion for Scdion 20.-In 
h e  principal Act, Tor Sccrion 20, fllc fo110wnng Scctiorl 
shall bc substiht~cd, namely:- 

"20. Liccncc Tor book-mslicr.-No pcrson sliall acr 
as a book-maker unless he obtains a'licence horn thc 
Qn~missioncr in the lonn and man~ierprcscribed anrr 
making payrncnt o f  licence fce as notilied by the 
Government frcm time tolilnc." 

8. Subsliiution ornew Secliyn Tor Scction 39.-1; 
rhc principal Act, for Section 3 9, thc Tollowing Scction shall 
be subsritured. namely :- 

39. Recovery of Tax.--(I) ~ h e  amounr orany tax, 
interest, penally or other anlounr duc undcr any 
provision of this Acr sball, wi!lml~t prejudice to any 
o~hcr mode ofrccovcry avaiiab lc lo thc Government 
under any other law for thc time being in force, be 
recoverable as arrears of [and revenue. 
(2) l f  the tax, interest, penally or other amount due 
has no1 bccn deposited witt~in ~ h c  specified lime, a 
recovery certificate to the Collector for recovery of 
thc same shall bc i s s ~ ~ c d  i l l  .;ucl\ nlanncr as may be 
prcscribcd. 

( 3 )  For  he purposes of rccovcry of any amount 
recoverable N =cars or land rcwntc  undcr this 
ACI, ~ b c  provisions of  thc Dcllli l a n d  Reforms Act, 
1954 {Dclhi Act 8 a 1  1954 ). as to tl~c rccovcry o f  
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arrears of land revenue shall, noirviths!anding with a notice under tliis Section shall be decmed to tlave 
anything contained in that Act or in any o [her made the payment u~ider rhe aulhoriry orl  he taxpayer, and . 
enachcnt, bcdccrned to bc i~ force rhroughout Dehi the rcceipt thereof by the Commissioncr shall cons~ilur~ a 
and tljc provisiolw of 1l1c Revcnuc Recover). Act, good n:td surficicnl discharge u f  rile liabili~y of sucll 
1 890 (1 of L 890) shall have effect accordingly. persons to the exlcnt of the amount specified i n  iht: receipt. 

(4) For Ihc purposes of recovery of zny arnounr (4)Any person discharging any liability lo ille 
recoi~crablc as arrear of land revenue under aR,-r rcceip [he nolim rs[cncd lo in fiir Scclion, 
Act,-- shall be personally liablc to !heCommissioncr lo thcexrent 

(a) the Dcputy Entcrtainmcnt Tax and Betting Tax oithc liability discharged or to Ihc cxtcni of the liabiliyor 

Comissioncr shall have and exercise all fie the dealer for unpaid tax, penally and interest. 

powcrs and pcrfonn all the duties o f  the Deputy (S) Wherc a person to wltom a norice under this 
~ommissioncr undcr the Delhi Land Reforms section is sent, proves lo  he sa~isfac t ion o f  thc 
Act, 1 954 (Delhi Act 8 of 1954); Commissioner that the sum demanded or any part thereof 

i s  not due to rhe taxpaycr or that  he docs not hold any 
(b) the Entertainmcnt Tax OClicer and Additional 

money for or on account of the taxpaycr, (hen, noll~ing 
Entenainment Tax Offificcrshal l have and exercisc 

contained in this section shall be deerned to rcquirc such 
all the powers and perfom all (he dutics of the 

person to pay any such sum or par1 Ibcrtof, as d ~ e  case Rcverruc Assistant under thc DcIhi Land 
Rcforrns Aci, 1954 (Uclhi Act8 of 1954); 

may be, fo thc Cornmissioncr. 

{c) thc Assistant Entertainment Tas Officer shall 
have and exercise all Ihe powers and perlbnn all 
tliz duties of Tchsildar under the Dclhi Land 
Reforms Act, 1 954 (Delhi Act 8 or 1 954." 

9. Insertion of nclv Scciion 39A.-In h e  principal 
Act, aflcr Section 39, rhe follow in^ Section shall be inserted, 
namely :- 

"39A. SpcciaI Modc of Rccwery.+l) ~ ~ ~ w i t h -  
standing anyrhi~lg conrained in any law or coniracl 
lo the contrary, the Corrunissicsncr may, ar any lime 
or from time to time, by notice in writing , a copy of 
wliich shall be ionvarded to llle person at his last 
known addrcss, require,-- 

(a) any person rrom whom any amount of money 
is due, or may becomc due, to the person (in 
this Sccrion called "lhc tax payer") liable to 
pay tax, interest, penalty or any emoun! due 
undcr this Act, or 

@) any person who holds or may subsequently 
hold nroney for or on account of thc taxpaycr, 
!a pay to the Commissioncr, either fonhwilh 
upon [he moncy becoming due or being held 
so much o f  the money as is snficient lo pay 
lllc amount due by [he taxpayer irr respect of 
the arrears ofta*, inlercst, pcnalty or any othcr 
amount undcr this Act, or thc whoic or the 
money w i ~ c n  il is  cqual to or less than [hat 
aolounl. 

(2)l'he Cotnmissioncr niay amend or revokc any  
sucl~ noticc or exlend the ri111c for making any paynlcnl i n  
,pursuance oC the notice. 

(3)Any person making any pnynlctlt in co~npliance 

(6) Any arnoudl of-money which 16: :.fnrccqlA person 

is required lo pay 10 rht Cornmissioncr, o: . , n he is 
personally liablc ro llle Commissioner undcr rl~is section 

shall, if it rcmains unpaid,'bc recoverable as if arrears or 
land revenuc fro111 (hc aforesaid pcrson. 

(?The Cornmissioncr may apply lo t t ~ c  court in 
whose custody there is money bclonging to thc taxpaycr 
for paymen1 lo him oC1be entire amount orsuch monq 01- 

if il is  morc than thc !as, interest and penally, ifany, due, all 

anlounl sufficient 10 discharge such lax, inle~cst and thc 
penalty." 

10- Arnc~idrncnt o f  Secfiou 45,dn thc principal 
ACI, in Scction 45 in sub-scction (2),- 

(a) for clausc (c), llie following clausc sllall I,c 
substiluted, namely :- 

"(c) procedure for giving prior informaticrn to thc 
Commissioner for holding enteaain~nent on whicb 
tax is leviable and for obtaining permission for 
holding cntcflaimcnt by thc propticlor of cable 
tclcvision nchvork or dircct-to-homc (DTH) or vidco 
cinenia hall;"; 

(b) ancr clausc (d), the following clause shall he 
inscrlcd, namcly :- 

I I (da)  prcscribing the m a n n c r  of payment of 

entertainment (as lo tile Guvcrnmen~ in re.5pecl of 
entcrlainmcnls describcd in Scclion 7;": 

(c) for clausc ( I ) ,  tile rollotving clause shal l  bc 
substituted, namcly :- 

"(I) prescription of i l l ~  form, manncr and licsncc rcc 

Tor obtaining book-makers Iiccnce;"; 

(d) after clausc (q). the following cliluse sllnll bc 
inse~tcd, namcly :-- 
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"(qu) prescribing I I I C  conditions for conducting 
special audit under section 45A;". 

1 I .  Insertion of ncw Section 45A.-h the principal 
ACI, allcr section 4 5, the toilo\tr~h~ w c ~ i o ~ i  shall be inscr~cd, 
namely :- 

Lb?5A. Powcr of the commissioner to i i u c  direction 
for special audit.-(1) If, a1 any stage ofproceedings 
under this Act, thc Cornmissioncr, havingrcgard thc 
naturc of the entertainment event and complexity of 
the transactions madc by the proprietor of the 
entertainmen1 event and thc interest of the revenue, 
is of the opinion h a 1  i r  is necessary to do so, he may 
direct the proprietor by a nolicc in wiling Lo gcl his ' 

records including books of accollnis, examined and 
audited by an Accountant or a pancl ofAccounlanls 
or any olhcr proressional or pancl of professionals 
nominated by tl~e Con~missioner in rhis bebaliand lo 
furnish a rcport of sudl cxaminalion and audit in h e  
formal rhar he may specify, duly signed and verified 
by such Accouniant or panel o f  Accounlants or 

professional or pancl o r  professionals and sening 
forlh such particulars as may be prescribed. 

(2) Hvcry rcport under suh-section ( I ) shall be 
hrnislicd by rhc proprietor of 1l1c mtenainrl~cnl even( to 
the Commissioncr within such period as may be specified 
by Ihc Conunissioncr : 

Provided that the Commissioner may, on an 

application made in this bchdlf by the proprietor and For 
any good and sufficient reason, cxtend the said period by 
such further period as he lhinks Rt. 

(3) T l ie  expcnses of, and incidei~tal to ~ h c  examination 
and audit of records undcr sub-scction ( I )  (including the 
rcmuncratio~~ of rhc accounrant or a panel o r  accounlanrs 
or professional or pancl af professionals) shall be paid by 
l l lc propriclor as dercmincd by lI~c Commissioncr and [bar 
de~crminalion shall bc fmal and derault in such payment 
shall bc recoverable from thc proprietor as tax and in thc 
rnanncr providcd for the recovcry or arrears of (ax under 
this Acr." 

SA\'ITA M O ,  JI .  Sccy. 

- ---- - - . . . . 
Pnnltd [lic Mnnagcr, Govcmmcnt of India Prrss, King Road, Mayapuri. Ncrv Ucll~i-1 10064 
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